
DEPARTMENT OF URBAN DEVELOPMENT 

GOVERNMENT OF UTTAR PRADESH 

Date: 28.09.2021 

To, 

The Registrar 

National Green Tribunal 

Principal Bench 

New Delhi. 

Subject: Action Taken Report in 0.A. No: 170/2021 

Hon'ble National Green Tribunal in above 0.A. No: 170/2021 have ordcred on 20.07.2021 to file an ATR 

on the issues on which directions have been issued by the Hon'ble NGT. The mattcr pertains to the 

prevention of discharge of the untreated sewage of the Municipal Council Lar, District Dcoria, UP in open 

in land having Khasra No. 1712, area of 0.1980 hectares.

The above mentioned order includes the following lcast minimum rcmedial action to be taken at 

Urban Local Body level for prevention of discharge of untreated sewage into the land having Khasra No. 

1712, area of 0.1980 hectares: 

". ajoint Committee of Additional Chief Secretary, Urban Development Department, UP, State 

PCB, District Magistrate, Deoria and Nagar Panchayat Lar furnish a factual and action taken report in 

the matter within two months by e-mail at judicial-ngt@gov.in. 

The joint Committee may ascertain whether the District Environment Plan prepared for District 

Deoria, in terms of orders of this Tribunal dated 5.7.2021 in OA 360/18, Shree Nath Sharma vs. UOI, 

includes status of sewage management for the area in question and periodic review is conducted through 
District Committee. Ifnot, remedial action required. Further, the report may nmention the quantity of sewage 

generation, present status of collection and conveyance of sewage and the plan for treatment and 

utilisation. The report may also give timebound plan to remediate existing problem where sewage is 

inundated and percolating to sub-soil water, posing risks of water-borne diseases. The status may further 

include management of septage, its treatment and disposal. The Additional Chief Secretary, Urban 

Development Department, UP may provide technical support to get the required assessment done in one 

month to incorporate plan in the report. Such plans and process need to be replicated in all such similarly 

placed towns and villages. First meeting of the joint Committee may be convened within two weeks." 

It is to submit that in compliance of the above directions the following actions havc been taken by 

the department of Urban Development:- 

The meeting of above said committee was conducted on 03.08 2021, with all the members 
1) 

as decided by the Hon'ble National Green Tribunal wcre present. "The minutes of the 

meeting are attached herewith as Annexure-1.

An action taken report has been sent by email at judicial-ngtl@gov.in, jointly signed by the 
2) 

regional officer- UPPCB and Executive officer of Municipal council ILar. Annexure-2. 

The District environment plan of district Deoria has also been submitted to Uttar Pradesh 
3) 

Pollution Control Board from the office of District Mistrate Deoria vide it's letter No: 



2337/2-6 Dated: 13th March 2021. However the work under the compliance of the sald 

order has also been requested to make a part of District Environment Plan of D1strict 

Deoria. A copy of the letter along with the district environment plan is attached herewith 

as Annexure-3.

In the view of the above action taken by the department, it is to submit that the direction given in the saia 

O.A. are being complied and shall be maintained to avoid any unpleasant cvent as repoftcd by the applicant. 

Additiha Chief Secretary 

Department of Urban Development 

Govt. of Uttar Pradesh 



RR 170/ 2021 TER ANI T FE J*5 YOtto ga 

03.08.2021 T 5qd: 

BTTI GH TRUT 4 7Y 40 50 i, 3TE-YTI T, yF 

1- Whether the District Environment Plan prepared for District Deoria, in terms of orders of 

this Tribunal dated 05-07-2021 in OA 360/18, Shree Nath Sharma vs. Uol, includes status 

of sewage management for the area in question and periodic review is conducted 

through District Committee. if not, remedial action required. Further. 

2- The report may mention the quantity of sewage generation, present status of collection

and conveyance of sewage and the plan for treatment and utilisation. 

3-The report may also give time bound plan to remediate existing problem where sewage 

is inundated and percolating to sub-sil water, posing risks of water borne diseases. The 

status may further include management of septage, its treatment and disposal. 

4- The Additional Chief Secretary, Urban Development Department, UP may provide 

technical support to get the required assessment done in one month to incorporate plan 

in the report. 

5- Such plans and process need to be replicated in all such similarly placed towns and 

villages. First meeting of the joint Committee may be convened within two weeks. 
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Action taken Report on directions of Honrable National Green 
Tribunel vide order dated, 20.07.2021 in 0.A No-170/2021 in 
connection with discharge of untreated sewage of the Nagar 
Panchayat Lar District Deoria U.P. in open in land having Khasra No 1712 Area of 0.1980 hectares. 

Background 
Honrable National Green Tribunel passed some order/directions dated. 

20.07.2021. In this order Honrable National Green Tribunel directed that 1 Let a joint committee of additional chief secratory urban developmentdepartment U.P.,, state PCB , District magistrate deoria and nagar panchayat lar 
furnish a factual and action taken report in the matter within two months by E- mail. 

2 The joint committee may ascertain whether the district environment plan prepared for district deoria, in terms of order of this tribunal dated 05.07.2021 in 0.A- 360/18 shreenath sharma vs. UOI includes states of sewage management for the 
are in question and periodic review is conducted through district commettee.if not remedial action required. Further the report may mention the quantity of sewage generation, present status of collection and conveyance of sewage and the plan for treatment and utilisation. The report also give time bound plan to remediate
existing problem where sewage is inundatad and percolating to sub-soil water, posing risks of water-borne diseases. The status may further include managementof septage, its treatment and disposal.

Accordingly the action taken report in respect of the compliance of the said direction
has been prepared.

Action taken Report 
1 In question Gata number: 1712, (area 0.1980 hectares), at present, the 

dumping of drain water by the Nagar Panchayat Lar has been completely stopped. 
2 In revenue record Gata no. 1724 is recorded as Nala, passes besides Gata No. 1712. Which was half pucca and the rest was kachha. Due to overflow in 

raining season some times overflow in Gata no. 1712. But now the remaining part of 1724 which is not pucca got deepen and all measures taken so that it 
will not overflow in all the surounding land. 

3 The water of the drain is not being dumped in any natural flow. 
4 The flow of solid waste is being stopped by putting a net in the drain. 
5 For preliminary purification of drain water, bleaching powder is being cleaned 
6 The water from the drain is being treated by the process of bioremediation, being dropped in Gata No: 1724. So that the ground water does not get polluted. (Site photograph attached)

Sewer water is not being discharged in the drain in question, nor is there any 
sewer line in the Nagar Panchayat Lar. Septic tank, is used for domestic toilet 
in Nagar Panchayat Lar. A servey conducted and from 13 persons discharging sewer in open dran. Now septic tank made and now no flow of 
sewerage in Nala. 
8 In the order of the directions of Hon'ble National Green Tribunel, on 
03.08.2021, a meeting was held under the chairmanship of Additional Chief 
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Secretary, Urban Development Department, Utar Pradesh Giovernment,
Lucknow. In the mecting an instructions given to the District Magistrate,
Deoria to form of committee for survey in questioned area by Letter No. 

791/(1-7) LBC-2021, dated 03.08.2021. The committee submitled its report 
to District Magistrate Deoria on 10.08.2021. (Annexure-1) After then a 
meeting of the District lEnvironment Committee was held on 11.08.2021. In 
which the report of the committee constituted by the District Magistrate was 

read out and it was decided that the problem which has been raised by Nurul 
Sehar Lari, resident Nagar Panchayat Lar Deoria, before Hon'ble NGT, for 

its solution, by Nagar Panchayat Lar. By taking the land on lease, the water 
of the drain in question should be treated by bioremediation process and it 
should be ensured that the sewage water does not fall directly into the drain. 
Also, considering the minutes of he meting as part of the "District 
Environmental Action Plan", its report, by the Divisional Director, Social 
Forestry Division, Deoria, to the Member Secretary, Utar Pradesh Pollution 
Control Board, for information and necessary action. 13, dated 13.08.2021 
(Annexure-2) 

9 In compliance of the above, quotations have been invited from 

firms/agencies for adopting bioremediation process for water purification of 
the drain in question, for temporary solution of the problem. In which the 

quotations of Maple Argtech, Aqua Infratech, Sri Sai Construction have been 
received. In which the lowest rate has been presented by Maple Argtech, for 
which the work order has been issued. Water purification work has been 
started by the firm through bioremediation process. At present, the water of 
the drain in question is going through Fani Tola (waterlogged area of 
Indiranagar ward) to Chhoti Gandak, river via Ropan Chhapra Tal. The water 
flow of Fani Tola stops rest of the rainy season. In such a situation, under the 

temporary arangement, has been made to discharge treated water in Gata 
No. 1724 of Nagar Panchayat Lar, which is recorded as a drain in the 
revenue record. 

10 Consent has been obtained to take the water of the drain in question on lease 
for dumping it under short-term arrangement in Gata No. 1603, 1604, and 
1748, which is the land of the cultivator. For this, the survey work has been 
completed by the Construction and Design Services Unit-14 Gorakhpur, to 
divert the drain in question to the above mentioned number. The design and 
detailed estimate is being prepared. Which will be sent to the Uttar Pradesh 
government for the allocation of funds as soon as possible. 

11 The survey work has been completed by Construction and Design Services 
Unit-14, Gorakhpur, for draining the water of the drain in question under a 
long-term arrangement, after water purification in the Chhoti Gandak river 
near Chanuki Ghat. The design and detailed estimate is being prepared. 
Which will be sent to the Uttar Pradesh government for the allocation of 
funds as sepn as possible. 

20 7 22} 

(Rajan Nath Tiwari) 
Executive officer 

(Pankaj Yadav) 
Regional officer 

U.P.State Pollution Control Board Nagar Panchayat Lar 

Deoria Gorakhpur 
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Anx. (2) 
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